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Cen t ra! Adm i n i a t rat i ve Tr i buna i , Pr i nc i pa I Bench

R.A. Nos. 218/2000 and MA 156S/2000 in
O.A. 351 of 1999

Ne^ Delhi , this the^i^^ay of July, 2000

Hon'b1e Mr. S.R. Ad i ge, V i ce Cha1rman C A)
Ron'bIe Mr.KuId i p Si ngh,Membe r (J}

Union of India through
the Secretary,
M! n. of Defence. New DeIh i .

JS CTRG) & CAQ
Ministry of Defence,
C- I I , Hu tr!>en t a , New De I h i R e V i e w A p pI i cants/

Respondents in OA.

Versui

Sh.R.K. Pareek and Other: .  . RespUi'iden 13 in
R.A/app I i can t s in O.A.

: V -fky

ORDER BY CIRCULATION

By Hon'bie Mr. Kuldip Sinah. Member (J)

RA No.218' of 2000 has been fi led by the

respondents for review of the order passed on 16.2.2000 in

OA No.351 of 1999.

2. In t:)S O.A the ap-p I i cants had prayed for grant of

EDP Sea Ies w.e. f. 1 . 1 . 1936. The OA was a! I owed w i th a

direct iort to, tlie respoivden t s to g i s^e to the ap-pd icants the

EDP . scales w.e.f 1 . 1 .988. In the present R.A the

rsspO;nde.nts are raising the saoie grounds which they had

ra! sec at the t . rne when OA was contested and a! I the

grou.nds were taken into cons i dera t i on wh i Is deciding the

.O.A;

In VM ew of the abos'e, we do not find a.ny error

apparent' - on the face .of record warr-anting a review of our

order under Order XLVI I Rule 1 CPC. RA 218/2000 as wel l

as MA 1569/2000 are rejected.

( Kulpip Singh)
Member (J)

(  S.R. Ad i ge )
Vice Chai rman(A)

/Rakesh


